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Order dated: 22.022006

Heard Mr. S.Pattnaik, Ld. Counsel appearing
far the Applicant and Mr. U.B.Mohapatra, Id. Sre
Standing Counsel; on whom a copy of this 0.A. 'has
already been served.

Me.A. 104/06, f£iled by the 06 Applicants

(seeking permission to prosecute this case jointly),

is hereby allowed.

A prima-facie case having been found out -

in favour of the Applicants, this case is admitted.
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;_;_hem to file C_ggnter within six week_S__._

This case (0.A.No.1§9/06) be qalways taken
up analogously with O.A.Nos. 606/05, 634/05 and
855/05
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not_to_substitute the Applicants by any fresh
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contractors without leave of this Tribunal. While

granting this ad-interim order, liberty isf'Ahereby
granted to the Respondents to fileutheij:-‘ objection,
if any, to the interim prayers made in this 0.A./
to the presenﬁ adeinterim order_. |

Send.COpies of this order to the Respondents,
a.long with notices, and free copies of this order
(with copies of the Cause Title pages 1 and 2 of
the 0.A.) be handed-over to the Id. Counsels/

appearing far both the parties.

Member (Judicial)




